S48s  Written Answers

Car Ownod by North-East Frontier
Rallway

*561, Shri Dhireswar Kalita: Will
the Minister of Railways be pleased
to state:

(a) whether a costly car owned by
the North-East Frontier Railway has
been placed at the disposal of the Ge-
neral Manager on nominal payment;

(b) it s0, the monthly expenditure
on this account;

(¢) whether he is permitted to uti-
lise it for unofficial purposes also;
and

(d) if so, whether any amount 15
charged for this?

The Minister of Rallways (Shri
C. M Poonacha): (A Chevorlet
Car 1963 Model has been allotted for
the exclusive use of the Genersl
Manager both for official and private
purposes and payment at a prescrib-
ed rate is recovered from him to
cover the use of the car for private
purposes.

(b) The average monthly expendi-
ture on the car is Rs. 780/-.

{¢) The car is being utifised both
for official and non-official purposes.

(d) Rs 130/- P M. is charged from
the General Manager, as a contribu-
tion towards the expenses of running
of car in respect of the non-official
journeys.

Requiremonts of Gquipment and
Machinery of Public Secter Sisel
Plandy

‘562, Shrj Vireadrakmmar Shah:
Shri 8. R Damani:

Will the Minlster of Industrial De-
velopmaent and Cempasny Affeirs be
pleaseg to state:

(a) whether 1t is a fact that the
farmer Minister of Industry had given
an assurance to the Engineering in-
dustry oa the Mth November, 1900
that whila purchasing plant aad
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oquipment on Government account,
mo specia] privilege will be shown to
jublic sector manufacturing ‘nits;

(b) whether 1t 1s also a fact that
contrary to this assurance, his Minis-
try hasg jnstructeq all public sector
stee] plants and Hindustan Steel
Works Construction Ltd. {p get their
requrements of equipment and
machinery from Mining and Allied
Machinery  Corporation  Limited,
Durgapur without calling for open
tenders; and

(e} whether it is proposed to with-
draw the above directive because it is
discriminatory and also against the
public interest?

The Minister of Industria]l Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (8) 1 have no information in
this regard

(b) and (c). Due to downward re-
vision of coal production targets and
slower pace of mechanisation of ex-
isting mines than earlier anticipated,
the demand for coal mining equip-
ment went down sharply and the
Mining and Allieq Machinery Corpo-
ration which wa; designed
was designed pnmarily to manuféc-
ture these itemg was faced with con-
siderable 1dle capacity for lack of
adequate orders, Apart from various
other concrete measures to secure ful-
ler utilisation of the plant, it was
considered desirable that the other
public sector undertakings be directed
to obtain such of their requirementg as
are within the manufacturing capacity
of the Mining and Allied Machinery
Corporation from that organisation
without inviting open public tenders.
The Ministries concerned with public
seclor undertakings/autonomous bodies
were therefore, requested o issue
suitable instructions in the matter.
This arrangement js to remain in ope-
tation for a period of two years oaly.





